BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI
IA 313 OF 2022
OA NO 329/2021

IN THE MATTER OF :-
DEVANSHU BOSE APPLICANT

VERSUS

AGRA DEVELOPMENT AUTHORITY & ORS
RESPONDENTS

ADDITIONAL DOCUMENTS FILED ON BEHALF OF THE INTERVENER/APPLICANT NO 2 IN
IA NO 313 OF 2022

1- That |, am the INTERVENER/applicant no 2 in the above titled |A NO 313 of 2022 and
conversant with the facts and circumstances of the case.

2- that the deponent craves liberty to raise additional submissions in case need arises during
the course of argument.

3- That the above titled OA was filed against the failure of State authorities to prevent

discharge of sewage on open land from Nalanda town colony, a housing project developed by
Nalanda builders and developers ( ) Ltd at Shamsabad road Agra Uttar Pradesh, estimated to
be1.45 lakh Itrs per day. The builders and ADA as well are primarily responsible for this failure.

4- That since filing of above titled IA number 313 of 2022 there has been no improvement in
situation. Contractor who established STP, Builder who developed colony and ADA who
approved project , the competent authority, none of them seems bothered to operate and
maintain STP which is still inoperative and pending verification as per parameters of project
report, submitted by builder at the time of approval of the said project. Sewer has been still
flowing in open areas of colony at different locations.

The deponent wants to file additional documents (copy of complaints/ copy of tweets)
forwarded to Vice chairman of Agra Development Authority and other concerned higher
officers time to time to apprise them of ground reality and affidavits of some residents of the
colony , denying their signatures on annexure no 2 and wants to bring them on record for the
perusal of this Hon'ble Tribunal.



These additional documents attached seem essential for proper adjudication of aforementioned
Application. The deponent hereby lists out these additional documents as under-

(I)- The Deponent wishes to attach copy of complaint forwarded by intervener or applicant
number 1 Mr M K Saraswat in IA 312 / 313 to Vice chairman ADA, RO UPPCB Agra and other
concerned higher officials on 26/12/22 apprising them with ground reality of STP in said colony

A copy of said complaint is annexed herewith as Annexure no 20.

(ii)- That the deponent hereby is also requesting to annex an additional complaint forwarded to
PS Forest UP with copies to other concerned officers forwarded on 01/01/23 wherein it was
mentioned that STP got constructed by builder in cited colony , had not been working, resulting
into discharge of sewage and sewage mixed used waste water in open areas of colony and
condition of colony was Pitiable.

A copy of complaint dated 01/01/23 is annexed herewith as Annexure no 21.

(iii)- That the deponents also sent tweet messages on Twitter account of Divisional
commissioner Agra ,UP Government and Hon'ble chief minister up requesting them to permit
meeting to discuss on Aforesaid issues.

In Aforesaid tweet messages reference of earlier tweet messages sent on 29th November
2022 was also given but all in vain.

All tweet message sent on 3rd March 2023 and earlier on 29th number 2022 remained
unattended.

Copy of tweet messages sent to Divisional commissioner Agra who is also chairman of
ADA Agra, UP Government and Hon'ble M Yogi Adityanath , Hon'ble chief minister up are
annexed herewith as annexure no 22,23 and 24 respectively.

These above-mentioned documents are filed to show the current status. STP is neither
working nor being operated and maintained by contractor/ builder , not being monitored by ADA
and overseen by senior officers of Housing and Urban development/ UPPCB/ Ministry of
environment UP Gowt, as directed by Hon'ble Tribunal.

That the Deponent also requests to permit to attach affidavits of three residents of cited colony
whose signatures have been shown on annexure no 2 of Action Taken Report, submitted by
ADA in Hon'ble Tribunal in OA no 329/2021 on behalf of builder as token of their consent and
witness that STP is working without monitoring and checking of ground position .

These residents have stated in their respective affidavits that they have not consented and
they have not put their signatures on annexure no 2 of ACTION TAKEN REPORT and signature
thereon are forged.



Copies of affidavits of these three residents are annexed herewith as Annexure no
25,26&27.

In addition to forged signatures of above cited residents, signatures of owners of two house
no 211(F) & 211(B) have also been shown on annexure no 2 of said action taken report,
submitted by ADA on 09/11/22 as witness of completion of construction of STP and its working
Whereas these houses are allegedly unoccupied and closed and these signatures also seem
forged.

Signatures of some minors of colony Who may not be knowing anything about STP, have
also been taken on cited annexure no 2 of action taken report which further puts question
mark on authenticity of annexure no 2 and warrants investigation.

It's humble request to Hon'ble Tribunal to take cognizance on submission of fake and
forged report in Hon'ble Tribunal and suppression/ concealment of actual facts.

It is submitted that no prejudice will be caused to Respondents if these documents are
placed on record.

It is therefore most respectfully submitted that these additional document may please be
allowed to be kept on record in the interest of justice.

DEPONENT

DORI LAL YADAV

INTERVENER APPLICANT NO 2

IN IA NO 313 OF 2022

R/O 277A NALANDA TOWN COLONY
SHAMSABAD ROAD AGRA

282001



12/28/22, 2:51 AM Gmail - Fwd: Long pe of internal development works in Nalanda town colony shamshabad road Agra not completed by N. ..

| — — fo C)O o0
M Gmail 3’7’77 Q‘ >O U\ Q /;oé'iLaI Yadav <dlyadavconcor@gmail.com>

Fwd: Long pandency of Internal dovalopmont works in Nalanda town colony
shamshabad road Agra not completed by Nalanda builders and developers India
limited and not monitored by Agra development Authority

1 message

MAHENDRA SARASWAT <m. kr.saraswat@gmai .com> 28 December 2022 at 02:46
To: dlyadavconcor@gmail.com

Forwarded message
From: MAHENDRA SARASWAT <m kr.saraswat@gmail.com>
Date: Mon, 26 Dec 2022, 3:56 pm
Subject: Long pendency of internal development works in Nalanda town colony shamshabad road Agra not completed by
nda builders and developers india limited and not monitored by Agra development Authority

. scommagr@nic.in>
Ccz vcadaagra@gmail.com <vcadaagra@gmail.com>, <roagra@uppcb.com>, <csup@nic.in>, <chairman@uppcb.com>,
<secy@uppcb.com>

Respected sir

With due regard it is to bring into your kind notice that aforementioned colony is developed by Nalanda builders and
developers india limited and approved by Agra development Authority ,approval period 2006 to 2011 extended up to
2012.

During this pericd Nalanda builders had to complete all internal development works as per specification , layout plan,
project report and agreement signed between developer and Agra development Authority but ADA officials without
completion of these internal development works released almost all plots which were mortgaged with Ada as security of
completion of these internal development works and builder sold almost all units pending internal development works .
During this whole process ADA remained silent spectator, quite indifferent and utmost casual and utterly failed in
monitoring which resulted in substandard construction of houses inside colony and pendency of all internal development
works .

Almost more than 500 complaints were made on email/ by post/ on jansunwai portal/ on CM helpline/ in pradhikaran
Divas. In addition various officials of Agra development authority were physically contacted time to time to resolve issues
?J.Lt all in vain except

1- Recovery of rupees 5280000/, this amount was recovered through RC from buiider after order of Hon'bl high court
Allahabad in writ ¢ 58 986/ 2016(partial/insufficient amount).
This amount was kept unused by ADA official for long despite various complaints to utilise this amount for completion of
pending internal development works, _
Status of of this amount is not yet known.

2- construction of sewerage treatment plant (one of internal development works) , pending verification of material and
machinery used in its construction and its parameters as per project report.

Construction of so called STP was done by builder even after orders of Hon'ble NGT dated 24th March 2022 and 6th
July 2022 in OA329/2021& A 52,53 &54.

The said STP is not vet functioning properly. Contractor/ builder and ADA as well neither of them seem least bothered
for its proper operation , maintenance and verification . Material and machinery used in its installation is substandard
since not monitored by ADA.

Some issues related to STP has again to be challenged in Hon'ble NGT in aforementioned OA through Fresh IA number
312 & 313, due to casual attitude of builder and ADA which is pending decision.

It's humble submission to kindly have a kind look on photographs and videos annexed herewith which clearly show

that construction of STP despite directions by Honorable NGT in aforesaid orders ,has not been monitord by Agra
development authority even after imposition of 25 lac penalty on ADA by Honourable NGT for its Laxity.

https://mail.google.com/mail/u/0/?ik=026e714 136 8view=pi8search=alidpermthid=thread-f%3A 1753454407666 144626 &simpl=msg-1%3A17534544076. .
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12/28/22, 2:51 AM Gmail - Fwd: Long pendency of internal development works in Nalanda town colony shamshabad road Agra not completed by N...

In view it is requested to kindly interfere into the matter and resolve all issues related to quality of STP, its operation
and maintenance.

All residents of colony who have been living in most unhygienic and in humane condition for long, will be highly obliged
to you for your kind and favorable action.

Since issue relates to protection of larger public interest and environmental as well, please accord priority.
Regds
Yours sincerely

Mahendra Kumar Saraswat
67- A, Nalanda Town, Shamshabad Road,
Agra - 282001
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4 messages

Dori Lal Yadav <dlyadavconcor@gmail.com> 1 January 2023 at 00:02

To: psforest2015@gmail.com

Cc: psawasup@gmail.com, psecup.urbandev@nic.in, RO Agra <roagra@uppcb.com>, vcadaagra@gmail.com,
veada@rediffmail.com, Dm Agra <dmagra.agra@gmail.com>, commagr@nic.in

Bee: ms@uppcb.com, chaiman@uppcb.com, Chief Secretary GoUP <csup@nic.in>, cmup@nic.in
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1/3/23, 6:30 AM / Gmail - Twest from Dori Lal Yadav (@ArduousWarrior)
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Tweet from Dori Lal Yadav (@ArduousWarrior)
1 message
Dori lal yadav <dlyadavconcor25@gmail.com>
To: Dori Lal Yadav <dlyadavconcor@gmail.com>

Dori Lal Yadav (@ArduousWarrior) tweeted at 7:16 PM on Tue, Jan 03, 2023:

@Amitguptaias

Sir, please refer representations/ complaints on email regarding non implementation of direction of Hon NGT in OAno

329/2021

My tweet thereon on 29/11/22 at 7.50pm.
Please permit meeting ,its indispensable ,in view of protection of environment and common cause.
(https:/itwitter.com/ArduousWarrior/status/ 161027 1446785470465?t=cF8F9lpC-GmRyVG_Wpbnug&s=03)

hitps://mail.google.com/mail/u/0/?ik=026e714 1 36 &view=pt&search=all&permthid=thread-f%3A 175400998533 1909260&simpl=msg-f%3A17540099853. ..

3 January 2023 at 05:57
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Tweet from Dori Lal Yadav (@ArduousWarrior)
1 message

No >3

lrnaYeyt

Dori Lal Yadav <dlyadavconcor@gmail.com>

Dori lal yadav <dlyadavconcor25@gmail.com> 3 January 2023 at 05:57

To: Dori Lal Yadav <dlyadavconcor@gmail.com>

Dori Lal Yadav (@ArduousWarrior) tweeted at 7:21 PM on Tue, Jan 03, 2023:
@UPGovt
Pl refer my tweet on 298/11/22 at 7.59pm regarding casual attitude of builder and ADA on matter pending in Hon'ble NGT
New Dealhi in OA 329/2021.
Fresh Two |A had to be filed in above-mentioned court .

Pl apprise Hon CS &CM on the issue to avoid annoyance of Hon court.
(https:/ftwitter.com/ArduousWarrior/status/1610272531055013891 2t=10nmjKisuADXXtjDSylHfw&s=03)

htips://mail.google.com/mail/u/0/?ik=028e7f4 136 &view=pt&search=all&permthid=thread-fk3A 175400908705103405534simpl=msg-f%3A17540099705....
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Tweet from Dori Lal Yadav (@ArduousWarrior)
1 message

Dori lal yadav <dlyadavconcor25@gmail.com>
To: Dori Lal Yadav <dlyadavconcor@gmail.com>

Dori Lal Yadav (@ArduousWarrior) tweeted at 7:26 PM on Tue, Jan 03, 2023:
@myogiadityanath

@myogioffice
Hon'ble sirs

Pl refer my previous tweet dt 29/11/ 22 at8.06pm regarding casual attitude of ADA on monitoring, operation and
maintenance of STP in Nalanda Town colony Agra.

Matter pending in Hon'ble NGT in OA 329/2021.

Pl take cognizance.
{hitps:/witter.com/ArduousWarrior/status/16102737891239116827t=2e4V|-2r788RCW-ytM_09Q&s=03)

hiips://mail. google.com/mail/u/0/?ik=026e714 136 &view=pt&search=all&permthid=thread-f%3A17540099582960916 786 &simpl=msg-1%:3A 17540099582 ...

3 January 2023 at 05:57
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